CENTRAL ADMINISTRATION TRIBUNAL, J ABALPUR BENCH, JARALPUR

Original Application Noe 772/2000
‘Jabalpur, this the,;?EH\ day of March, 2004

HON'BLE SFRI MeP.SITGH, VICE CHAIRMAN
HOY 'BLE SERI MADAN MOEAN, MEMBER (J)

Bhagwandas s/o0 Remnarayan

Age 62 years

R/ o0 Gandhi Chowk Semariya Tehsil

Hujur Distte Rewa (MP). eseApplicant

{(By Advocate: Tone)

=7eTsugs=-

General Marm ger,

Central Railway,

Tictoria Termenins Bombay,

through Divisioml Mamger,

Central Reilway Division,

Jabalpur (MP). « eeResnondents

(By Advocate: Kue Anjali Banerjee)

ORDER
By Shri Madan Mohan, Me-ber (J):

By filing the present O.i. the applicant has sought

the following reliefs:

i) to0 direct the nomapplicant to pay the interest
on the amount of Rse 1,84,575/= since 26¢9.1998
t0 156262000 gt the rate that the Hon'ble Tribunal
thinks propere

ii) That expenses incurred in representing in
Dive 0ffice of the noneapplicant worth Rs. 20,000/=.

iii)+to direct the respondents to pay the legal expenses
incurred in filing the present petit ion.

2e The brief facts 0f the case are that the service of

the applicant started “ran 10011959 and ended on 29.2.1995
after attaining the age of superanmation “rom Yard Satna,
Regiorl Cf*ice, Central Railway, Jabalpurs

2¢1 The arrears of the increased salary as per Fifth

Pay Camission to the tune of Rse 1,84,575/= was not paid

t~ the applicant till the day oY despatch of cheque dated
150542000 which was received by him on 22.2.2000. The applicant,

therefore, su’fered loss of intercst on the said amount
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@ 18% peae maximum Or 12% peae. minimum commercial rate,
Applicant represented the respOndernrs everal times in this
regard and incurred loss 0f Ra. 2000/~ on boarding ana lodging
etce Hence the applicant ig entitleq %g}the int erest on thg
delayed payment of Rs, 15844575,

e Since this is an 0ld matter pertaining to the year

2000 and none Wwas prosent on gither slie, we ProOposed to dispose
Of this O.A. by invoking the provisicns of Rule 15 & 16 of

CAT (Procedure) Rules, 1987+ But later on lenrned coungel fop h
the respondents xu. Anaj-1i Banerges appesreq and she was heard.
4e Learned counsel fopr the Tespondent xgued that t he
&pplicant has been paia his all gue retirement benefits ang |
arrears oF increageqd s2lary consequent of FiTth pay Commissiont's
Report, in time ang nothing is outstanding towamrds the respone
dentse She Iurther argued that gue to revision ol pay Scale,

the arrears ol Rsg, 19844575/~ was worked out by the responsent
and immedistely a cheque dated 26491998 ot 41 s2id amount

wvas despitched through registered A.7. post a2t the address
gi—en by the applicamt but the sald letter returnea back

with the remarkg "Wrong address!, Ther cafter the applicant

by his application dated 27.7.1999 requested the resnondent for
correction of his addresse Consequent upon coOrrection of address,
the arplicant a*ter campletion of formalities was given/sent

& chetue of the saig amount o7 Rse 19844575/= on 1522000 s
the some was receiveq by the applicans on 224242000, Hence, the
delay in disbursing the saig amoaunt cannot be a ttributed to t he
respondents The delay if any bas taken place ig only becausg of
epplicant himgelf asg he had not given his correct address on
which the cheaue 0° Rg. 1984,575/~ was sent earliep. )

56 After henring the learned vounsel for the respondent

and having gone through the recardsy we “ind that the resopondent
had no intention to delay the disbursememt of arrears of
increased salary to the applicant or to harass hime The delay,

if any, caused wag only due to the applicant himself as he had
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not given his correct address to the responiente. The
respondent, after getting the carrect 2ddress of the applicant
sent the cheque 0F his dues ieed 1,84,575/= immediately to
the appli-ante Hence, we are of the considercdview that the
delay is not attributable to the respondent and accordingly
the applicant is not entitled to any imtercst on the a“ore-
s2id =smount.

Ge In view of the above, the 0.A. has no merit and ‘

deserves t0 be dismissed which is accordingly dismissed.

No costise
W
(MADAN HOHAN) (MP« STNGE)
Menber (J) Vice Chairman
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